:é h
\\c I THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYCERZE/D EENCH?: AT '
‘ HYDERABAD . '

0.2.NC. 331/95; D.-TE QF JUTGI"FNT 124-07-95. -

BET?I‘EEIE:
Ne F;angaliah | A . | | | F’.pplicanrt.‘. |
AND |

1. The 'Sub-niuisionéi Officer, - .

Telacommunication, Kgmareddy.

2. The Telzcom District Engineéf,
Mizamabad.

3. The Chief General Manager,
Telecommunication, Doorsanchar ,
‘Bhavan, Hyderabad., X - . ‘ © .« Respondants,

’

COUNSEL FOR THE ZPPLICANT: sHRI K. Uenkateswara Reo

.

' SHRT V. Bhimanna,

COUNSEL FCR THE RESEONDENTS: :
- - Be/Aadl.cesc.
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HON'*BLE SHRI JUSTICE 'V.NEELP.DRI RAQ,- VICE CHAIRMAN
- . \ h .
HON'BLE SHRI R . RANGZRAJREN, "MEMBER (ADMN,)
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0.A.N0.831/95, o Date: U/ -7-1995,

JUDGMENT

I as per Hon'ble Sri R.Rangarajan, Member (Administrative) [

Heard sri K.Venkateswara Rao, learned counsel
for the applicant and Sri V,Bheemanna, learned Standing -

counsel for the respondents.

2. The applicant pleads that he was initially engaged
as Casual Mazdoor under the control of-the respondents
with effect from 1.1.1982-to 30,10,1986 for 1000 days and
thereafter he was engaged from 1.12,1987 to 28,2,1988 and
again from 1.2.1989 to 30.3.1989, His services were
terﬁinated with effect from 1.4,.1989 and thereafter he

was not re-engaged,

3. This OA has been filed praying fior a déclaration
that the applicant is entitled for reengagement as Casual
Mazdoor under the control of R-2 in terms 6f the various
instructions issued by the Director General, Telecommuni-
cations dt. 21.10,1991 and Lr.No,TA/RE/20-2/Rlgs,./Corr,

dt. 22,2,1993 issued by the Chief General Manager, Tele-
¢communications, Hyderabad by holding that the action of

the respondents in not reengaging him as illegal, arbitrary,
discriminatory and violative of Articles 14 & 16 of the

COngtitutioh of India.

4, As per the details.given by the applicant, he'was
not engaged from 1.4.,1989, Hence, the question of condoning
the break does not arise, As Such.-he is not eligible
to claim seniority on the basis of his earlier service
in different spelis. -
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4. In view of what is statﬁd,by the applicant,
it has & to be presumed that he ﬂad gained some experience
in the work in the Telecoméhgéar#ment. So, it is in the

interest of the department; if hé is engaged in preference

_to a fresher whenever work is available. So, the only

relief that can be granted is to}direct fhe 2nd respondent

to re-engage the ’pplicant as Ca%ual Mazdbor in preferencer

to freshers whenever there is wo}k. If the applicant is

going to be engaged in pursﬁance!of this order, none shall
|

be retrenched who are already in service,

5« -. ° The OA is ordered accorFingly at the édmission

stage itself, No costs. /

S | r M doe—— L

{R.Rangarajan) | (V.Neeladri Rao)
Member (Admn. ) f Vice Chairman
[
|

Dated 2 li July, 1995, A
i . Deputy Regist¥df(J)cc
Grh. '

To

1. The Sub Divisional Officer, Telecommunication,
Kamareddy. 1

2. The Telecom Dist.Engineer, ﬂizamabad.

3. The Chief General Manager, Telecomnunication,
Doorsanchar Bhavan, Hyderabad

4, One copy to Mr.K.venkateswar Rao, Advocate, CAT.Hyd.
5., One copy to Mr.V.Bhimanna, ﬁddl.CGSC.CAT JHyd.

6, -One copy to Library, CAT.Hyd.

2. One spare copye

le’l’I .
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD.

e
THE HON'BLE MR,JUSTICE V.NEELADRI RAO
VICE CHAIRMAN

AND e
/‘—‘—/
THE HON'BLE MR,R,RANGARATAN: {M{aDMM)

DATED ---'2‘-&1-\-9-- 1995, -

ORBERZJUDG ME NT 3
M.A./R.AL/CLALNO.

) - in

Oa,No. 82 |9y

T:X.NO. (W.Pl' N ' ) _‘ -

Adhift.d and Interim diréctions
issued, S :
Allowé' .

-Disposed of with directions.
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Digsmisged.

Dismisked as withdrawn
Dismidsed for default
Order d/Rejected, .

&

N».order as to costs.






